
IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYOERABPD 

O.A. No. 546/94. 
	 Dt. of Decision : 13.7.94. 

Mr. V.R.Gyanashwar 
	 .. Applicant 

Us 

rep • uy  
Ministry if Finance, - 
Department of Revenue, 
South Block, New Delhi. 

2, The ChairmEn, 
Central Board of Excise & Customs, 
ros wf.of Jndia, South flock, 

3. The Principal Collector of Customs 
and Central Excise, 

South Zone, Madras. 

Hydeabàa tot.Ceotra1 Excise, 
Basheerbagh, 	 - 
Hyderabad - 500 029. 	 .. Respondents. 

Counsel for the Applicant 	: r. N. Rama Mohan Rao 

Counsel for the Respondents : Mr. NV. Ramana, Addl.CGSC, 

CUR AM 

THE H0NB[E SHRI JUSTICE V.NEELADRI RAO : VICE CHAIRMAN 

THE -HON'BLE SHRI R. RANGARQJAN 
	

MEMBER (AQMN.) 
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0.A.No.546/94. 	 Date: 

J U D G M E N T 

X as per Hon'ble Sri R.RangaraJan, Member(Admjnistratjve) X 

Heard Sri N.Rarna Mohan Rao, learned counsel for the 

applicant and Sri N.V.Ramana, learned Standing Counsel for 

respondents. 

2. 	The applicant herein is presently holding the post of 

Excise Superintendet%t of the Central Excise in the Hyderabad 

Collectorate. The applicant submits that he was included 

first amongst the three candidates in the selection held in 

the year 1990, prior to the issue of the letter dt.23.1.1992 

amending the selection procedure, from Southern Region for 

posting in the Air Customs Pool. The applicant was allotted to 

International Airport at Bombay and the other two to Inter- 

national Airport at New Delhi and Calcutta respectively. Due 

to the changed selction procedure in pursuance of the amend-

/ ment vide letter No.F.,A.11019/72/91 Ad.IVm. at. 23.1.1992, the 

earlier.selectjorj held in the year 1990 was cancelled and a 

fresh list was prepared following the guidelines prescribed in 

the-memo at. 23.1.1992. The said fresh list conta?jned the 

name of the applicant also and he had secured 72 marks based i,n 

the ACR5. It is stated by the applicant that the other two 

Superintendents who were in the earlieVt list of 1990, did not 

find a place in the new list. Inspite of the fact that his 

name wee- found a place in the fresh list also, he was not 

deputed to work in the Air Customs Pool. Hence, this OA was 

filed for a airection to the respondents to post him in the 

Air Customs Pool in the International Airports against next 

available vacancy for the Officers of the Southern Region as 

per selection list originally published and communicated during 

December, 1990. 
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The two other applicants viz. S/Shri Radha Krishna-

moorthy and Victor B8bu whose names were included in Dec.,1990 

list, but did not figure in the revised list prepared in 

pursuance of the memo dt. 23.1.1992, had filed O.A.No.573/92 

in this Tribunal. That OA was disposed off by the decision 

of the Tribunal dt. 4.8.1993. It was directed to post both 

the applicants in that OA in the Air Customs Pool in the 

next vacancies which arise for the Qfficerst of the Zone in 

which the Principal Collector, Madras is situated In that 

O.A. this Tribunal has interpreted para-IV of the letter dt. 

23.1.1992. As per that interpretation it was held that 

those whose names found a place in the panel published in 

1990 have a vested right to be given an appointment to which 

they were selected in the Air Customs Pool. It was further 

held that memo dt.23.1.1992 which implicitly states that the 

existing panel prepared in Dec., 1990 had to be cancelled 

cannot held as valid. It was also directed that the applicants 

in existence then have to be given appointment to the post to 

which they were selected in the Air Customs Pool. 

As the applicant herein is also placed similarly as 

that of the applicants in 0.A.No.573/92 and his name had also 

listed in the panel pubiiáhed in pursuance of the proceddings 

dt. f23.L6V92..  we see no reason to differ from judgment given 

in the above said O.A. 

In viewof the above, the following direction is 

given: - 

As the applicant had already been allotted to the 

International Airport at Bombay it is just and proper to 

allot the applicant to Air Customs Pool in the International 

Airport at Bombay in the next vacancy which arises for the 

Off icers of the Zone in which the Principal Collector, Madras 
- 	
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is situated. It has to be madeclear that the applicant 

has to be provided even before appoinents are going to 

be made in regard to Officers included as per the panel 

prepared on the basis of the Memo dt. 23.1.1992. 

6. 	The O.A. is ordered accordingly. No cOStS.\ 

Member (Adrnn.) 
	

Vice Chairman 
a- 

Dated 	July, 1994. 
- 

puty gistrar(J)CC 

Cr12.-
To 
1. The Secretary to Govt., 

LUnion of India, Ministry of Finance, 
tpt.of Revenue, South Block, 
New teihi. 

Chairman, Central Board of Excise & Customs, 
.of India, South Block, New Leihi. 

I ncipal Collector of Customs, 
'tral Excise, South Zone, Madras. 	- 

'tor of Central Excise, 
ol1ectorate, Basheerbagh, Hy3erabaci-29. 

r.N.Rama ?4Dhan iWo, Advocate, CAT.Hyd. 

V.Rarnana,%dj CAT.Hyd. 

CAT.Hyd. 	 - 
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is situated. It has to be made clear that the applicant 

has to be provided even before appointhents are going to 

be made in regard to Officers included as per the panel 

prepared on the basis of the Memo dt. 23.1.1992. 

6. 	The O.A. is ordered accordingly. No costs.\ 

(R.Rangarajan) 	 ( V.Neeladri Rao ) L 
Member(Admn.) 	 vice Chaimnan 

I t'- 
Dated / ) 	July, 1994. 

Eputy Egistrax(J)CC 
rh. 

.1. The Secretary to Govt., 
Union of India, Ministry of Finance, 
Lpt.of Revenue, South Block, 
New Daihi, 

Th€ Chairman, Central Board of Excise & Customs, 
:Gov .of India, Soutn Block, New Leihi. 

The Pt ncipai. Collector of Customs, 
&tlQ Ce 	ral Excise, South Zone, Madras. 

The Colle tor of Central Excise, 
1-lyderabad -, ilectorate, -Basheerbagh, Hyerabad-29. 
One copy to 	.M.Rama Mohan Rao, Advocate, CAT.Hyd. 
Ore copy to V.Ranana, Addl.W,C. CAT.Hyd. 

One copy to Library'\ CAT Hyd 
One spare copy. 
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